ion Time i ! N | Ui g BNy 7

round round round round rotnd "
22451267 | 10:00 3 10 18 24 28 ol L
a7 10:00 5 12 19 26 29 hd
3 10:00 4 1" 18 25 29 05| C
756 10:00 4 11 18 25 28 0611
154 10:00 (] 13 20 27 28 e
1203 10:00 5 12 18 26 28 gas
41 10:00 6 13 20 27 28 NOTE
i1 10:00 3 10 18 24 28 forde
1in auction will be available in catalogue atwww.ireps.gov.in. 2.The intending purchasers may

re the auction during working hours atnominated locations. 3.To  pa rticipate in e-auction,
imselves registered with Ireps. The details on last sold rates in auctions are available at
rther details regarding registration and other conditions of e-auction, please visit Railway website

(Anil Kumar Ral) Dy. Chief Material Manager/S&P
SERVING CUSTOMERS WITH A SMILE y

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
ORKUS PRIVATE LIMITED OPERATING IN DISTRIEUTION OF
ELECTRICAL LIGHT FITTING AND SOLUTIONS AT DELHI & UP
{Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India

aly known | | Yinsolvency Resolution Process for Corporate Persons) Regulations, 2016
el RELEVANT PARTICULARS
‘orcement) 1.| Name of the Corporate Debtor Orkus Private Limited
3 upon the along with PAN/CIN/LLP No. PAN: AACCO4558N | CIN: U74899DL2017PTC313952
othar with | 12-[Address of the registered office | C-483 Yojana Vinar, East Delh,
1 60 days New Delhi-110092, India
leinciden-| [3]URL of website Hot Available*
ilion. 4. Detalls of place where majority | Not Available*
atel Time of fixed assets are located
.Type of | [5.]Installed capacity of main Not Available*
1ssession products/ services 3
Date: .| Quantity & value of main products/ NIL*
103 2{']2 4 services sold in last financlal year
Tin.1e; 7.| Number of employess/ workmen | NIL*
{40 pM, | [8[Furher delais including last avaiable | Detafls can be sought by emailing al
ymbolic financial statements (with schedules) | “cirp.orkus@gmail.com”
ssesslon of two years, lists of creditors, relevant
dates for subsequent events of the
erly No.24 process are avallable at:
Revenue | [9 |Eligibility for resolution applicants | Details can be sought by emailing at
1ortionate, under section 25(2){h) of the “cirp.orkus@gmail.com”
derneath, Code is available at
it: Olher's | (10 Last date for recaipt of expression | 15th April 2024
d. of interesl
id herein | [11|Date of issue of provisional list of | 20th April 2024
Jorrowers prospective resolution applicants
uthorized | [12.| Last date for submission of 25th April 2024
on of the abjeclions to provisional list
ferred on | |43 Date of issue of final list of 27th April 2024
lhe dafes prospective resolution applicants !
wntioned | 1571 Date of fssiie of information 27th April 2024
3t to deal memorandu, avaluation matrix
roperties/ and request for resolution plan to
imited. prospective resolution appﬂcants .
15, Las!ldate folr submission of 27th May 2024
: resolution plans
Liited 16.| Process email id to submit cirp.orkus@gmail.com
Expression of Interest !
*No requisite information available from the power suspended Board of Directors
M, 12 Mr. Shalkh Nafis Anjum
usiness IBBI Regd. No.: IBBIIPA-003/PA-ICAIN-00211/2018-2019/12363
{ Floor, Regd. Address: A-34 Lower Ground, Vikas Puri, New Delhi -110018
| |Date:25.03.2024 Resolution Professional in the matter of Orkus Privale Limited
Place: Naw Delhi {AFA Valid till 16/11/2024)
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that the firm arrangement for the funds and money for payment through verifiable means are in place to Eligible Shareholders will be sent the Letter of Offer and the Tender Form through Speed Post/ Registered

| | | "

Post. Further the eligible shareholders whose email ids are registered with the Registrar and Share

fulfil the Offer obligations. ] e .
Announcement of failure of Delisting Offer and update on Open Offer June 14,2024 [  Friday Transfer Agent will be sent the Letter of Offer and the Tender Form through electronic means. In case of
VL. STATUTORY AND OTHER APPROVALS: Filing of the draft letter of offer with SEBI June 20, 2024 | Thursday non-receipt of Letter of Offer, eligible shareholders can access the Letter of Offer on the website of SEBI,

(i) As on the date of this DPS, to the best of the knowledge and belief of the Acquirers, except for (i) a valid | | Last date of withdrawal of Equity Shares tendered under Delisting Offer June 24,2024 | Monday the Registrar to the Offer, the Stock Exchange and the Manager to the Offer at www.sebi.gov.in,
shareholders resolution approving the delisting of the equity shares of the Target Company in accordance Last date for SEBI observations on draft Letter of Offer (in the event SEBI www.skinfo.in, www.bseindia.com, www.cse-india.com and www.vccorporate.com respectively. Further
with all the requirements of Regulation 11 of the SEBI Delisting Regulations; (ii) in-principle approval has not sought clarifications or additional information from the Manager to the an e.“g'ble shareholder who _W'Shesf t.o Obta".] a copy Of. the Le.tter of pffer ma-y send a request. LR
from the Stock Exchange for the delisting of the equity shares of the Target Company in accordance Registrar to the Offer at their email id mentioned herein in this Detailed Public Statement stating the

th Requlation 12 of the SEBI Delisting Requlati ther statut | rod. i Offer) July 11, 2024 Thursday name, address, no. of equity shares, client ID no., DP name / DP ID, beneficiary account no. folio no. and
with Regulation 1= ot the elisting Regulations, (iii) any other statutory arpprova S required, itany. | | |dentified Date” July 15, 2024 Monday upon receipt of such request, a copy of the Letter of Offer will be provided to such eligible shareholder.
Other than as stated above and to the best of the knowledge of the Acquirers, there are no other | | pate by which the Letter of Offer will be dispatched to the shareholders | July 23,2024 | Tuesday The Letter of Offer alongwith a form of acceptance cum acknowledgement would also be available at the
statutory or governmental approvals required for the Offer. However, if any other statutory or governmental Last date by which Board of the Target Company shall give its recommendation July 25, 2024 Thursday website of SEBI, CSE and the Manager to the Offer and shareholders can also apply by downloading
approval(s) are required or become applicable at a later date before closure of the Tendering Period, Last date for upward revision of Offer Price and/or Offer Size July 26, 2024 Friday such forms from the said website.
this Offer shall be subject to such statutory approval and the Acquirers shall make the necessary Date of publication of advertisement containing announcement of the schedule (xi) The Public Shareholders who tender their Equity Shares in the Offer shall ensure that the Equity Shares
app-l|cat|ons for such statutory approval(s) and the Underlying TfanSﬁCthh and the Offerwould alsobe | | . .. fihe Offer, status of statutory and other approvals, if any and are fully paid-up and are free from all liens, charges and encumbrances. The Acquirers shall acquire the
subject to such other statutory or other governmental approval(s). The Acquirers shall make the necessary . . . . Offer Shares that are validly tendered and accepted in the Offer, together with all rights attached thereto,
procedures for tendering acceptance in the newspaper where this Detailed
applications for such other approval(s). The applications for the required statutory approvals (as currently . ) o including the right to dividends, bonuses and rights offers declared thereof in accordance with the applicable
Public Statement was published and notification to SEBI, the Stock Exchanges, . .
deemed necessary) are in the process of being filed or obtained. _ . _ law and the terms set out in the PA,this DPS and the LOF.
and the Target Company at its registered office July 29, 2024, Monday - ) o ) .

(i) There are no conditions as stipulated in the SPA, the meeting of which would be outside the reasonable Date of commencement of tendering period July 30, 2024 Tuesday (xii) - Accidental omission to dispatch the Letter of Offer to any person to whom the Offer is made or the non-
control of the Acquirers and in view of which the Offer might be withdrawn under Regulation 23(1) of the ST e et receipt or delayed receipt of the Letter of Offer by any such person will not invalidate the Offer in any way.
SEBI (SAST) Regulati - — — : (xiii) In case the Delisting Offer is not successful, the Public Shareholders of the Target Company shall have

( ) Regulations.
Date by which communications of rejection/ acceptance and payment of . . . o . .
.  delay i ot of ratut | SEBI t satisfied that delaved ot of th . . o a right to withdraw any Equity Shares tendered under the Offer within 5 (five) working days from the date

(iif) In case of delay in receipt of any statutory approval, may, It satistied that delayed receipt ot Ihe | | consideration for applications accepted shall be made August 27, 2024 | Tuesday of announcement of failure of Delisting Offer in terms of Regulation 5A(5) of the SEBI (SAST) Regulations.

requisite approvals was not due to any wilful default or neglect of the Acquirers or failure of the Acquirers |  «gentified Date is only for the purpose of determining the names of the shareholders as on such date to whom

the Letter of Offer would be sent. All owners (registered or unregistered) of equity shares of the Target Company
(except Acquirers and Sellers including persons deemed to be acting in concert with them) are eligible to
participate in the Offer any time before the Closure of the Tendering Period.

(xiv) No indemnity is needed from the unregistered shareholders.

to diligently pursue the application for the approval, grant extension of time for the purpose, subject to
It must be noted that the detailed procedure for tendering the shares in the Offer will be available in the

Letter of Offer ("LOF"). Kindly read it carefully before tendering Equity Shares in the Offer. Equity Shares
once tendered in the Open Offer cannot be withdrawn by the equity shareholders.

the Acquirers agreeing to pay interest to the shareholders as directed by the SEBI, in terms of Regulation (xv)

18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of wilful default by the

Acquirers in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will | VII. PROCEEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER: IX. DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER WILL BE
also become applicable and the amount lying in the Escrow Account shall become liable to forfeiture. (i) All the shareholders (registered or unregistered) of Equity Shares whether holding Equity Shares in AVAILABLE IN THE LETTER OF OFFER
(iv) No approval is required from any bank or financial institutions for this Offer. dematerialised form or physical form, (except Acquirers and Sellers including persons deemed to be | X,  OTHER INFORMATION:
VI TENTATIVE SCHEDULE OF ACTIVITY: acting in concert with them) are eligible to participate in the Offer any time before closure of the tendering (Q) The Acquirers hereby confirm that they along with other constituent of the Promoter Group have not

period. sold any equity share of the Target Company held by them six months prior to the date of the Initial

a. This Open Offer is being made under Regulations 3(1), 4 and Regulation 5A of the SEBI (SAST) Public Announcement made in terms of Regulation 8(1) of the SEBI Delisting Regulations.

Regulations. The tentative schedule under Regulations 3(1), 4 and Regulation 5A of the SEBI (SAST)
Regulations, as applicable, is as follows:

(ii) There shall be no discrimination in the acceptance of locked-in and non -locked- in shares in the Offer.
The residual lock-in period shall continue in the hands of the Acquirers. The equity shares to be acquired (ii)
under the Offer must be free from all liens, charges and encumbrances and will be acquired together

The Acquirers hereby confirm that they along with other constituents of the Promoter Group have not
directly or indirectly:

lssue of Public Announcement March 18. 2024 Monday (iii) Persons who have acquired the Equity Shares of the Target Company but whose names do not appear (b) engaged in any transaction or practice that operates as a fraud or deceit upon any shareholder
i in the register of members of the Target Company on the Identified Date or unregistered owners or those or other person; or
Date of Publication of Detailed Public Statement March 23, 2024 | Saturday who have acquired the Equity Shares of the Target Company after the Identified Date or those who have (¢) engaged in any act or practice that is fraudulent, deceptive or manipulative -
; ; ; not received the Letter of Offer, may also participate in this Offer.
Last of date of a Competing Offer April 19, 2024 Friday g y particlp in connection with any delisting of equity shares sought or permitted or exit opportunity given or other acquisition
Board meeting of the Target Company for approval of Delisting Offer April 03, 2024 | Wednesday (iv) The. Open Offer will be |mplemer1ted by the Acquirers thro.ugh the Stock. E.x.chang.e Mechanism m.ade of equity shares made under these regulations.
Dispatch of Postal Ballot Notice to Shareholders Via Courier / Post / Email available by the Stock Exchangfe in the form of a separaTte window ("Acquisition Window") as provided (iiiy  The Acquirers and the Target Company have not been prohibited by SEBI from dealing in the securities
under the SEBI (SAST) Regulations and SEBI Master Circular SEBI/HO/CFD/PoD-1/P/CIR/2023/3 dated under directions issued pursuant to Section 11B or under any other regulations made under the SEBI Act.
i i February 16, 2023, as issued by SEBI. . . o . . . . . .
wherever Applicable April 08, 2024 Monday y y (iv)  The Acquirers accept full responsibility for the information contained in the Public Announcement & Detailed
Result of postal ballot for approval of Delisting Offer by the Target (v) BSE Limited shall be the Designated Stock Exchange for the purpose of tendering shares in the Open Public Statement and also for the obligations of the Acquirers laid down in the SEBI (SAST) Regulations.
Company's shareholders May 10, 2024 Friday Offer. (v)  The Acquirers have appointed M/s. S.K. Infosolutions Private Limited, having office at D-42, Katju Nagar
Applicati f incipl f the Calcutta Stock Exch Mav 13. 2024 Mond (vi) The Acquirers have appointed M/s. Nikunj Stock Brokers Limited for the Open Offer through whom the Colony, Ground Floor, Jadavpur, Kolkata- 700032, Tel.No.: (033) 24120027, 24120029, Fax No.: (033) -
ication of in-principle approval from the Calcutta Stock Exchange a , onda _— o . ) oo S .
PP princip’e app 9 Y Y purchases and settlement of the Offer Shares tendered under the Open Offer shall be made. The contact 24120027, E-mail-Id:skedilip@ gmail.com; Website: www.skinfo.in as the Registrar to the Offer. The Contact
Receipt of in-principle approval from the Calcutta Stock Exchange May 27, 2024 Monday details of the buying broker are as mentioned below: Person is Mr. Dilip Bhattacharya.
Public announcement for the Delisting Offer May 28, 2024 Tuesday Name: Nikunj Stock Brokers Limited (vi)  The Acquirers have appointed M/s. VC Corporate Advisors Private Limited having office at 31, Ganesh
' Chandra Avenue, 2nd Floor, Suite no. 2C, Kolkata- 700013, Tel. No.: (033) 2225 3940, E-mail- Id:
Dispatch of offer letter/bid forms to Public Shareholders as on specified date May 30 2024 Thursday Address: A-92, Ground Floor, Left Portion, Kamla Nagar, New Delhi-110007 mail @vccorporate.com, Website: www.vccorporate.com, as the Manager to the Open Offer pursuant to
Bid opening date (10:00 am) June 06, 2024 Thursday SEBI Regd. No.: INZ000169335 Z;Zl::aﬁon 12 of the SEBI (SAST) Regulations. The contact persons are Ms. Urvi Belani/ Mr. Premjeet
o : Tel. No.: 011-47030017-18/ 9999492292 '
Last date for upward revision of bids June 11, 2024 Tuesday (vii) This Detailed Public Statement will also be available on SEBI's website at www.sebi.gov.in and on the
Bid closing date (03:00 pm) June 12, 2024 | Wednesday Email-ld: complianceofficer@nikunjonline.com website of CSE at www.cse-india.com.
Website: www.nikunjonline.com - .
Announcement of discovered price/ exit price and the Acquirers' acceptance J Issued by Manager to the Offer on behalf of the Acquirers:
. . A . tact P :Mr. A
of discovered price/ exit price June 14, 2024 Friday Contact Person: Mr. Anupam Suman -..
vii) As per the provisions of Regulation 40(1) of the SEBI Listing Regulations and SEBI's press release i
Final date of payment of consideration* June 15, 2024 Saturday (Vi P P 9 } () g ried P -~ i
dated December 03, 2018 bearing reference number 'PR 49/ 2018', requests for transfer of securities
Return of Equity Shares to Public Shareholders in case of rejection of bids | June 18, 2024 Tuesday shall not be processed unless the securities are in dematerialised form with a depositorv w.e.f. April
P P yweld-Ap VC CORPORATE ADVISORS PRIVATE LIMITED, S.K. INFOSOLUTIONS PRIVATE LIMITED

*Subject to acceptance of the discovered price or offer of an exit price higher or equal to the discovered price 01, 2019. However, in accordance with SEBI circular bearing reference number "SEBI/HO/CFD/CMD1/
CIR/P/2020/144 dated July 31, 2020", shareholders holding securities in physical form are allowed to

tender shares in an Open Offer. Such tendering shall be as per the provisions of the SEBI (SAST)

CIN: U72300WB1999PTC090120

SEBI REGN. No.: INR0O0000388
Validity of Registration: Permanent
(Contact Person : Dilip Bhattacharya)
D-42, Katju Nagar Colony, Ground Floor,
Jadavpur, Kolkata- 700032

Tel. No.: (033)-24120027, 24120029;
Fax No.: (033) -24120027

Email ID: skcdilip@gmail.com

Website: www.skinfo.in

CIN: U67120WB2005PTC106051

SEBI REGN. No.: INM000011096

Validity of Registration: Permanent

Contact Person: Ms. Urvi Belani / Mr. Premjeet Singh
31, Ganesh Chandra Avenue, 2nd Floor,

Suite No.- 2C, Kolkata-700 013

Tel. No.: (033) 2225-3940

Email: mail@vccorporate.com

Website: www.vccorporate.com

by the Acquirers;

Notes: (i) The aforementioned timelines are subject to receipt of approval of shareholders of the Target

Company as envisaged in Delisting Regulations and receipt of in-principle approval from The Regulations. Accordingly, Public Shareholders holding equity shares in physical form as well are

Calcutta Stock Exchange Limited eligible to tender their equity shares in this Offer as per the provisions of the SEBI (SAST) Regulations.
(i) The aforesaid schedule is subject to, inter alia, the time taken by the Peer Reviewed Practicing (viii) Allthe shareholders who desire to tender their equity shares under the Open Offer will have to intimate

Company Secretary appointed by the Target Company to produce the due diligence certificate in their respective stock brokers ("Selling Brokers") within the normal trading hours of the Secondary

Market, during the Tendering period.

terms of Regulation 10 of the SEBI Delisting Regulations.

(ix) A separate Acquisition Window will be provided by the BSE Limited to facilitate placing of sell orders. For an on behalf of Acquirers:
Sd/- Sd/-

Karan Mehta Krish Ajmera

Place: Kolkata
Date: 23.03.2024

b. In case the Delisting Offer is not successful in accordance with Regulation 5A of the SEBI (SAST)
The Selling broker can enter orders for dematerialized as well as physical equity shares.

Regulations, the tentative schedule of activity will be as set out below:

AP CAPRI GLOBAL HOUSING FINANCE LIMITED /8 NORTHERN RAILWAY g NORTHERN RAILWAY

i FH w‘- Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, M Office of the Princioal Chief Materials Manager . e

HOUSIMG FINASCE LIMITEDR Lower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060 .ﬂ.zadi Wa & % E.P i i Flis ?mnm Invitation of Tenders th r-nugh E-Procureament system

. ; asadguarters Office, Baroda House, New Dealhi- et : : : g
APPENDIX IV POSSESSION NOTICE (for immovable property) Amrit Mahotsav da ] Principal Chief Materials Manager, Morthern Railway, Mew Dethi-110001, for and

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under Mail ID : salenr385@gmail.com on behalf of the President of India, invites e-tenders through e-procurament

the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in Na. 117-58/Sales/Auction Programme 2024-25 Dated -22,03.2024 system for supply of the following items:-

exarcise of powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 3. [ Tender No.| Brief Description Gty Clasing

2002, Demand Motice{s) issued by the Authorised Officer of the company to the Borrower(s) [ Guaranton(s) e-AUCTION NOTICE NO. June/2024 NO Date

mentioned herain below to repay the amount mentioned in the notice within 60 days from the date of recelpt of -Auch il C r o isc Scrap, ;

'!rJ'|e ;ﬁilfjnﬂtiti::. i f F'l..l.rgr hhauing !f.alilen:l o rE|I:|E|.1,' e amnuné nnticzg S hereby gi'.renr I:n:}pthe E uchunﬁ‘m ba l::-.n-:lu ted for desposal of Fe-rrl:lus.E-:ra-p. Mon Ferrous Scrap, Other Misc Scrap, I:-:.tnl:lamnal:l Loco EU&E"'-'E:‘E flrl-:: 21 118232400 | CLEVIE FOR MODIFIED TRANSITION 26T NOS | 15-08-24

Borrower(s)/Guarantor(s) and the public in general that the undersigned has taken possession of the property i e oo b sl oo b At e oo Shococe s plad it Dl i ol ol b L e bl SCREW COUPLING

described herein below in exercise of powers conferred on him under Sub-Section {4) of the Section 13 of the| | "egistered with State Poliution Control Board. Auclion programme is a3 under. 02 | 072334668 | SEALED GLASS UNIT FOR LHE FIXED | 3700 NOS | 15-04-24

said Act read with Rule 8 of the Security Interest Enforcement rules, 2002, The bornower's attention is invited to e-ALUCTION DATES FOR “June, 2024, WMDY

provisions of sub —section (8) of section 13 of the Act, in respect of time avallable, to redeemthe secured assels, R 5 = = [ E = - ; c

The borrower in particular and the public in general are hereby cautioned not to deal with the property S | . ! ¢ ’ : ’ g ;‘::‘::wﬂ E;;I:glrjg: EMMTTHE.#%ET O ONE WETER | A5 NGS) o0t

and any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein No round reund rourd round found

under with interest thereon. 1 | AlambaghiLucknow 0522-2451257 | 10:00 3 1w | 18 24 28 04 | 77239069 numr-um; %-L."NTHAI.’:F FOR VARIOUS 12‘5“3:.' 16-04-24

e e s - , s ; | . RGC TYPES OF GFN LINERS NOSPA

S O iy ovowaris) { ot s ATy | Bemand Notica _ Date of 2 |Shakurbasiin11-27015387 | 10:00 . 12 18 26 29 SET

.| Susysniors) | (mmovableProperty) | Date & Amount| Possession - ! :

1. |{Loan Account Mo, Al Plece and Parcel of Property being Plot No.| 04-12-2023 | 21-03-2024 3 |Jegadhari01732-252388 | 1000 4 1 18 25 piat 05 | 03240060 | BIB COCK 6543 NOS | 16-04-24
LNHLPS5000091057 118, First Floor, Block -E, Sector XU —-01, Area fis. {Symbaolic) 4 | SrDMMLKG 0522.-9934 758 | 10:00 4 1 . ia a5 28 06 | 15245064 | SPARK BASED OPTICAL EMISSION 01 NOS | 18-04-24
|of our Pusa Road Branch) Measuring. 305, ML, Stuated inGreater Boida, 13,59,011/- i SPECTROMETER
e ot () g Rty s e B B e o i Rl : =1 = < 07 | 07241079 |RUBBER SPRING PLATE FOR OUTER | 3883 NOS |21-06-24
Mrs. Farzana (Co-Borrower) 201310, 6  |SrOMMUMB 0171-2611203 | 10:00 5 12 | 19 26 2B END ) i
LNMEFRDO00017453 bieting Plot area sdmeasuring 50 54, Yids., Mustatil Rs. (Symbolic) Aol L= . NOTE -1. Vendors may visit the IREPS website l.e. www.ireps.gov.in
\of our Faridabad Branch) No. 58, Kila No. 23, Waka Mau] Uncha Gaon| g o4 344/- & |Sr.DMMDLID11-22365311 | 10:00 3 10 18 74 Z8 for details. 2. No Manual offer will be entertained.

. : 71, :
:ann&::_lmaréﬁﬂg:wm] I::U:lr:l;sz r-lljagarll. TEhEIl'E;";h;Ig;Fh. [Cristh oo _ 1, The details ofitam o be sokdin auction will be available in calalogos stwwwiireps.goviin. 2. The: Intending  purchasers may Tender Notice NO. 104/2023-2024 Dated : 22032024 182024 .
e fa:(Co-Barover] Ft:-n::l ?1;' Frt TEEEE'_F:NIUf Seijaﬁugﬁjth‘:tg;gt ;_fl Hrsagéctgﬁ ok West: msspact the sorap matenal bedore the suction dunng working hours al nominated locations. 3.Te participate in e-auetion SERVING CUSTOMERS WITH A SMILE

3" |:| aan Actount Mo Al that |'.||E|:E" Srd FlElrl',E'I of HEIIJ'E.E-,I'F‘h:lI.' Mo, &1 12-01-2024 | 27-03-2024 -",.-url'.“l‘-EE-E'rﬁ naad o l'='|El thamaeives reglf.lerad with ITeps. The detafls on last sodd rales in suclions are avadsble at
LNMEGZBODDD26954 Area admeasuring 50 5q, Yds., ie., 41.80 E.q_r Rs. (Symbolic) www.railnet.gowvin. 4. For further details regarding registraticn and other conditions of e-awction, please visit Radway wabsite
e e B - P e g s FORWA
/Amit Kumar (Borrower) i i i 91312024 {Anil Kumar Rai) Dy. Chief Material Manager/SEP PUBLIC ANNOUNCEMENT

Khrishn Kumar Chaurasiya,
Mrs. Sandhya Dewl (Co-Borrower)

and Tehsil Dadri, Destrict Gautam Budh Magar, Uttar Pradiesh — 2001009,
Boonded #s: East By —  Plot of M. Pratap Chaudhary |, West By — 22 Ft,
Wide Road , Morth By =Plot No. 60 of M. Dinesh, South By = Plot No. 62 of
ME, Warien

Sd!- |Authorised Officer) For Capri Global Housing Finance Limited (CGHFL)

(Under Regulation & of the Insobvency and Bankneptey Board of India
{Insabeency Resalution Process for Corporate Persons) Regulations, 2046)

FOR THE ATTENTION OF THE CREDITORS OF
ARYAN ISPAT AND POWER PRIVATE LIMITED

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

Place : DELHVNCR Date @ 25-MARCH-2024

ORKUS PRIVATE LIMITED OPERATING IN DISTRIBUTION OF - RELEVANT PARTICULARS |
POSSESSION NOTICE A —

{Undar Regulation 364 (1) of the Insolvency and Bankruptcy Board of India o T DA VRN WACHS A CONlRE CRET | 20/ O T

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known {Insalvency Resolution Process for Corporate Persans) Regulations, 2016 3. | Authorky under which conporate detior | ROC Det
SCHEDULE | as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction | |- - RELEVANT PARTICULARS : - [wincomormted regEteeed | o
FORM A of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow- 4, | Comoren ldentity Ko/ Limied Liabilty | L271020L 2003PTC258757

ers conferred under section 13 (2) read with rule 3 of the Security Interest (Enforcement)| || Mame of the Corporate Debtor  Orkus Private Limited .|
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the | | | #1on@ with PANICINILLP No,  PAN: AACCOASSEN | CIN: UT40990L201 TFTCH 13652
borrowers to repay the amount mentioned against the respective names together with | | % |Address of the regestered office G483 Yojana Vihar, East Delh,
interest thereon at the applicable rates as mentioned in the said notices within 60 days Maw Defhi-11009Z, India

kiertifustion Mo, of aorporake debin
8, | Address of tha regstered office and
| it aflios i1 &g of comorate
| et
B, . Soherncy COmImRRoemeni T i

PUBLIC ANNOUCEMENT
[Regulation 14 of the insobeency and Bankruptoy Baard of India
{Valuntary Ligoidation Process ) Regulations, 2017]

| 198, EFS, Vasart Encene Fiad Tula Ram Map,
| Sty Dy, Memwy Dazthi, Dedb, Inclza. 110067

[ Zz/0a:2004

FOR THE ATTENTION OF THE STAKEHOLDERS OF

from the date of receipt of the said notices, along with future interest as applicable inciden-| |3 | URL of website Mot Available®
“1IISS INDIA ORGANISATION . e v Bah Ll 2 . ! : ; 5 "
{Company registerad as Section B under Companies Act, 2013)" tal expenses, costs, charges etc. incurred till the date of payment and/or realisation. 4. Detalls of place where majority ol Availabie® : F_:m;mjc; ?;E;?bﬁﬂnmaﬁ_,’. 15152094
T TR Or P P T Sr Borrower/ 13(2) Notice Date/ | Date/ Time | of fived assets ane lncatad . L it I_mm; i '
B (ke fdorc il ICOMPANY REGISTERED AS SECTION & UNDER No| LoanNo. Co-Borrower/ Outstanding Due | & Type of | |5 | Installed capacity of masn Not Availabie® | 5| Name and te registreiion rumbsrcd | Miangsah Vitthal Ketve
';.:l'."IMF.ﬁ.I"l"Fﬁ ACT. 2013 Guarantor/ Mortgagor (ln RS) as on _Possessmn p[l:lljm:lﬁl S.EF.'I::.EE | ther insahricy proksssonsl acting @ Rieg. Mo.; IBRLIPS 004,/ TP PO0E A0,/ 204718, 10064
2. | DATE OF INCORPORATION OF ' $308 2034 1 13.01.2024 Date: E 'ﬂ'LIE['!lil'r' & value of main products! | MIL® | Imenim resclution professional |
|CORPORATE PERSON | 1) Mr. Bijender Dalal Rs.30,81,421/- 23.03 262 4 services soid in last financial year o | Adkress. o el of the interkn Address: G117, Chetask Center, RAT Marg, Nesyr Holed
o | TR || ooy || Poteant, | (poss UYL | i | 7] Nor s vomn [N MR i e | e R Ve e
ORPO A, i ne Thousan 1 T e e e _ : Boar . : s
| INCORPORATED REGISTERED _ 2) Mrs. Savita Rani Eouyr Hurdred ang | Q110 PM. f 1% E',‘rmrmlalﬁ |nﬂld!rgrl]astra "f' lgnke | Detais can b sought by emailing af 101} Ackdness: and email i be used for Address: 017, Chetak Canter, FNT Marg, Near Hotel
4. |CORPORATE IDENTIFICAION NUMBER | UB02030L2014NALETOSET Co-Applicant Twentv One Onl Symbolic ranca siatamans (with schadiies) — “elrp.orkus@gmail.com oomespondence with the interin Shrsemaya, Indors, Madrys Pradesh 452001
| OF CORPORATE PERSON | P , . (Co-Applicant) wenty One Only) | g e ossion o two years, fists of creditoes, refavant L reschiion pachissional Emall; o, aippHiEmail com
5. | ADDFESS OF THE REGISTERED 1B33, BLOCK J, CHITTRANIAN PARK as on 11.01.2024 diates for subsequent events of the | i et T o

CFFICE AMD PRINCIPAL OFFCE
{[iF ANY) OF CORPORATE PERSON |
G, |LQUIDATIN COMMERCEMENT DWTE | 22.03,2004
) :IZ-F CORPORMTE PERSON
T | MARSE ADDRESS. EAAIL ADDRESS.
TELEPHONE NUMBER AND THE
REGISTRATION MUMBER OF THE
LIQLDETOR

SOUTH DELHL NEW DELHI - 110019 | procass are available at |

Eligibdity for resohtion apolicants  Details can be sought by emaiing at
under-saction 25211k} of the “cirp.orkusiigmail.com”
C:odi is availabie at |

Last date for receipt of exprassion  45th April 2024
of intgrest SR i

Date of msue of provisional Bst ol 20th April 2024

prospective resolidion applicants

[ Based on imitod infoemabon, thene s mo b of
credfion s 210Ea) (i of IBC. 2035

Description of Secured Asset: Property Details: Entire First Floor of Property No.24
Measuring 200 Sq.yards, Comprised in Khasra No.166/2, Situated in the Revenue| |4

Estate of Village Tajpur, Badarpur, New Delhi-110044, alongwith Proportionate,
Undivided, Indivisible and Impartible Ownership Rights in the Land Underneath.
Owned by Mrs. Savita Rani, W/o. Mr. Bijender Dalal. Bounded by: East: Other's| |11
Property, West: Other's Property, North: Other's Property, South: 15ft. Road.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein l
above have failed to repay the amounts due, notice is hereby given to the Borrowers

1:" s of crechiors, i ary, under
i oiorsa i} iof sub-sectian (A of
| Eaction 2 ascertained by the adédm
| resolution professional |
13 Nearnees af [redhenicy Profesaional A
dertfiod tooact o Guthonsod
| Reprasantative of cradions in & class
: :'I'I'nm-rl.'lrm'_':_ﬁ'r et chss

[ VISHAWAIEET GLIFTA
i1, ADARSH EMNCLAVE, DHAKDLI, NEAR
ZIRAKFUR, DISTT. MOHALI (PUNJAB} 160104
E4mall 10 : vishawjeslgupta@amail.com
HEI-GR1 5T B84 (M)

. |&) Weab link: The refevant Tomm can be dowrioaded

IE:E,E’:'.;,';;.P i S mentioned herein above in particular and to the Public in general that the authorized | |12, Last date for submission of 25th April 2024 M‘-'f;"_' '[;":'E"j"""':':""‘“?"“ : ¥ ) %
& |LAST DATE FOR SUBMIBSION OF | Iem,] IV it officer of Jana Small Finance Bank Limited has taken symbolic possession of the | obpections to provisional list | _ L UENE N, O DL OISO | ik Rt R DOrT oo monc
| . . . . . V& H T i
e i ' e properties/ secured assets described herein above in exercise of powers conferred on | |13 | Diatis of issue of Fnal st of 27th April 2024 [ - i ittt
- him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mspﬂf_"._i‘,.lﬂ re=olution appijgm[;s Watice i hesaty gheen that the Natiosal Company Law Tribunal, Kew Delhi has ordered ihe
Matice s herely given that the "IESE INDIA ORGANISATION™ haa commenced volurtary mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned ! T T : i commencement of a Coparate Insalvency Resclidion Process of Aryan ispat and Power
bouidation on 22.03.2024. o9 14, Date of issue of information 27th April 2024 Private Limited on 22,03/ 2024

herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi Sd/- Authorised Officer
The tinancial creditors ahall sutsmit thair proot of claims by slectronic maans only: A other For S Sl Famas Ber e e

stakenolders may sulmitine praaf af claims n person, by postar by electionie means. Date: 25'03'2024 1

J JANA SMALL FINANCE BANK

memorandum, evaluslion matnx

and request for resolution plan o

prospecive resalution appacants
15 | Last dabe for submission of
resolution plans

| Process email i o submit
Expression of Interest

The crediters of Aryan lspat and Power Private Limited are hereby called upen to submit
theirciairms with proof on o baforg G604 2024 (Being 14 days from 22,03/2024 i.8. the
date of recelpt of the said order of Hon'oha NCLT, Mew Dethi By IRPY {0 the ntenm resolution
protessional at the address mentiorned E;g,ﬁll':‘i.[ entry Ko 10,

The financial craditors ghall submit thair clalmswith proal iy ehacirons means only, All othar
creditons ey Sabimet 1he clabms with proof in person, By post.of Dy SecInonic imSeans.

& financial credetar beging to a Cless; as iistad agamsl the eniry Ma, 2, shall indecade its
chaice of authoripad represantative from SMang the thrae irschency protessionals fstad
against entry Mo 1310 act as suthorized represeniative of the ciass in Farm CANal Apphcabla

The stakenolders of “HI5S INDLA ORGANISATION® are heraby called upon to submit @
praof of their claims, on or before 21.04,2024, totha liquidator at the address mantioned
agminstitam 7

~ 27th May 2024

cirp.orkus@gmail.com
Submission of falss or mislaading proofs of claims shall attract ppnaithes

54,
KAME OF THE LIUIDAETOR: [VISHAWIEET GUPTA)
Crate: 2 2.03,3024
Fldoe: DHAKOLYL, DISTT. MODHALE | PLINIAE]

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2
& 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business
Park, Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor,
W.E.A, Arya Samaj Road, Karol Bagh, New Delhi-110005.

“No requisite information available from the power suspended Board of Direclors
Mr. Shaikh Mafis Anjum

financialexp.epapr.in

Submission of {akse or misleading procfs of claim shall attract penalthes.
Date @ Z26,/03,2024 Mangash Vitthal Kekre

IEB] Regd. No.: IBEIEPA-D0GAPACALN-002 117201 B-20191 2363 ' Place: indare Intarim Resabiution Professional
Repgd, Address: A-24 Lower Graund, Vikas Pud, Kew Delhb 10018 Aryan Ispat and Power Private Limited
Date : 25.03.2024 Resolulicn Professional In 1he matter of Qs Private Limagd | Reg. No. IBBI/IPA-O0,/ IP- PDOGIS/2017-18/10364
Place: Mew Dalh [AFA Vahd Bl 181102024) ]
o® © New Delh o ©


Highlight

Highlight


STGTII |

25 W, 2024

2| ESRIE)

I,PRAVEEN SHARMA S/o
Asharfi Lal Sharma R/0-WZ-
209,Gali,No.4,Sri Nagar
Shakur,Basti Delhi-
110034,have changed
my,minor son name RIYANSH
SHARMA alias RIYANSSH
SHARMA aged 8 years to
RIYANSSH SHARMA

0040721548-1

I,Surinder Singh,S/0 lJile
Singh,R/0 24, Transfermer
Wali Gali,Pooth Kalan,Delhi-
110086,have changed my
name to Surender Singh.

0040721559-2

I,Sanjay Kumar S/o0 Om
Parkash R/0-298/8 near Neem
Chowk Hansi Po. Hansi
Dist.Hisar Haryana-125033
changed my name to Sanjay
Singla

0040721548-3

I,CHETNA SINGH alias CHETNA
SACHDEVA D/o HARVEER
SINGH W/o0 AMIT SACHDEVA
R/0-27/2,Daksh Road,
Vishwas,Nagar,Shahdara,Delh
i-110032, have changed my
name to CHETNA SACHDEVA.

0040721548-2

ILN0.3199407N Nk Ram
Niwas,R/0-Vill-
Ghusgawa,Post-
Badagaon,Dist-Morena,M.P.-
476001, have changed my
mother’s name,from Santo
Bai to Shanti & DOB,from
26.07.1968 to 01.01.1962,vide-
affidavit,dated-23/03/2024
before Notary Public Delhi.

0040721529-4

I,Naveen Kumar Taneja,S/0
Laxmi Kant Taneja,R/o0 R-
62/2,2nd-Floor,Block-R Model
Town-IlI,North West-
Delhi,Delhi-110009,have
changed my name to Naveen
Taneja,for all future purpos-
es. 0040721559-1

AT+ ATAT

I,Gaurav Agarwal have lost my
property all
original,Documents
having,Address E-
16/47,Sector-8,Rohini Delhi-
110085 in the name,of
my,mother Late Smt Meena
Agarwal Finder,Contact-
9911620777
0040721548-4

Criminal Court, Ludhiana
complaint- nego laple Instrument ac

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
M/s Indusind Bank Ltd
Vs.
Nirpal Singh
CNR NO: PBLD03-055852-2020
COMA/9949/2020
Notice To: 1) Nirpal Singh
Address- Huse No B11/1994
Ward No 20 Barnala Sangrur

Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 30-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana JMIC Ludhiana

Criminal Court, Ludhiana

( complaint-138 negotiable instrument act)
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

M/s UP Money Ltd
Vs

Saroj Bala
CNR NO: PBLD03-005223-2021
COMA/1779/2021
Notice To: 1) Ravinder Kumar S/o
Sh. Ram Saroop R/o H. No 2307

Gonder, Gonder ( 35) Karnal
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 29-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana

Criminal Court, Ludhiana
complaint-138 negotiable instrument act

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank Ltd
Vs.

Kesuram
CNR NO: PBLD03-051729-2020
COMA/9277/2020
Notice To: 1) Kesuram Address-
Son Of Mohan Lal Resident Of
Ward No 7 Daniyasar

Hanumangarh Rajasthan
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served in
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 30-04-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence Given under my hand and the
seal of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana

Criminal Court, Ludhiana

complaint-138 negotiable instrument act
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank
Vs

Yashpal Uppal
CNR NO: PBLD03-003811-2021
COMA/1466/2021
Notice To: 1) Yashpal Uppal
Address- S/o Not Known R/o K-13,
block- k, budh vihar, phase- | delhi
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 30-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana
JMIC Ludhiana

UUS-oft

Criminal Court, Ludhiana

complaint-138 negotiable instrument act

In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

M/s UP Money Ltd

Vs.
Jyoti
CNR NO: PBLD03-005217-2021
COMA/1776/2021

Notice To: 1) Jyoti Address- W/o Sh.
Kawaljeet Singh R/o House No 809
New Ram Nagar, Karnal Rural, Part 1
Karnal
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 29-04-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n

otice&district=ludhiana JMIC Ludhiana

-

(areor Mf3ar ursde fBfies)
sireer ursdc fafies, Redh e swe uter & fRge arse fhiEer sie warae &

fraeor 3 srefea ¥, & fou = ot sl ¥g smesor
( e Rarfeenus 3w sroriaaTaaar 1€ & faferer 36w (1) & dad)
(Frafee et & fou Rarar @arare ufkhar) f&fermer, 2016)
uTeif3Te faeor

1| 99 /Mg / vevedl 5. @ ey
PR TAGR BT AATH:

2--tivrﬁ%ao‘rammw:

8 | g1 anf @& <ifc Sucter fa<ia faaxor
(erggfert & @), FeRl @ A,
ufhar ®F 918 BT geARl & v
i fafern T Suerer &

Ardedl & forg arEIdT FB SuAe &

fafey

16-&1‘%@1‘%5%@%@41@#?%%?
Hﬁv‘méﬁawé@

feeTiep: 25.03.2024
s 93 el

Jifed wrgde forfics
YTAACCO4558N ] ¥Rmges: U74999DL2017PTC313952

H—483 Ao faer, gdf faeeh, =8
| feeefi—110092, 9RT

3.:aw1g—c'zm113rr\rqa: Wﬁ%*
4+ | TG I BT R wiEi st eme | SUael el §
wuferar Rera &
5. | e weurel /danet @ v g - | SO & € *
6. | Rioel fada af & &3 Mo ge EeL
SMRT /arell B A SR g
7. | PR/ BrrIRT @) < - ok

faa=or “cirp.orkus@gmail.com”
W $HA XD HIT I FhaT B |

-FﬁﬂT P YURT 25(2)(T) & TEd TAR | feRo “cirp.orkus@gmail.com”
W A ID AT I FhaT B |

0./ ofr @1 sifiaifs o B |15 @it 2024
a1 offow fafer:
1. | IR AT St . 20 3T 2024
JFfo g IR HRA B Al
12| oFifm A W omaAREr o R A |
i B | 25 3 2024
13.| I HTI STaadl B i =
ol e o B 27 3 2024
14. | Gifd <R STaeEt B forg == . 27 31 2024
MU SR B B [, Jeaiad
g oI T Aol @ forg
|53 !
15. | AT IS IR R 1 3ifc 27 HS 2024

Circ.orkus@gmail.com

*oeifda fdere Asa 9 313 ferd STMaRY Suder T8 21

o S TH ai

arsaIdTS T, hHid: IBBI/IPA-003/IPA-ICAI-N-00211/2018-2019/12363
. U U-34 SRR USE, e g8, 98 fReci-110018

3 Ugde fofics & Al § FHIEE URaR!
(TTHY 16 /11 /2024 b d¥)

APRIGLOBAL

HOUSING FINAMNCE LIMITED

It oBlae Frsfor wsaw fafdies
Uoflgd ud Hrdfie drafad - 502, crae-u, dfdeger orde ures, Sarafd srac arf,
B3R Ww, FIE-400013, @fFe Frafe - 96, ffdier 7o, ger 9s, o€ Reet-110060

ufRf¥re 1V weam Yaar (g6 TaafaT 3q)

STafd, AL T DY TAldd SRR hg+w fafics (ASuauwyd) & uiidiad AfEeRT & wu d facig snRaal &1
gfergfeRor vd gAfHier gor gfefa f2d e 1M, 2002 @ srfiF &R gfengfa f2d (wacs) Frasmaett 2002 & 9 3

@ W ufdd ORT 13 (12) & T8d Uscd Wfdqdl BT WA $Rd gU Frefeifad doiaR(RY) /TReRRN) &1 1 g faavor &
JTAR AT GA(Q) SR @1 off, FH 79 o § aftfd gerar IR &1 iaE Sad gar o uife &1 [fr | eo &

B YIdR B D A Bl Mg Al | BolaR Iad AR B H JFHA 8 &, UdggRl HuiaR(R]) /TREXIRD) 3R SRR B
I & S 2 fF ey 7 ufrfa 29 (wadE) FrmmEet 2002 & W 8 @ Ay ufed Saq iffad @t gRT 13 @1
IU—YRT (4) & T8 DI U AGAAT ST YA B gY Tl A<l affa Hufed &1 Fearl U o foldm 2| HolaR &l &,
TR R BT GSW & oIy, SUTT F9I & Fay H, IARE B GRT 13 B ISU-GRT (8) & WEAHN Bl AR MG
forar SIrar 2| SoleR! @I A9y S & AT SRR S AR Y 9 39 dufcd & ey § HegagR T8 aRe =g e

B B qre B fhar S Hahdr B |

T Sar © ofR Hufed & Hae # ®Is f FIIER HolaRl R ASNTIUHTA S JHRT AR T I6 W ATl BT I

A g (FE—HoiaR)

E FOER(EY) / TRER(E) YT IR AT e Pl B

kit BT 99 (et wwafe) & gui fafer ik < fafer

" (oot @ W, LNHLPS5000091057 JEfed & W S d WS ¢ Wic de” 118, | 04-12-2023 | 21032024
EGURCIRIEC)) U del, lib—s, Wdex TRAY—01, &FAhe . GIEgRED)
AERIE A (Holal), oA 30 @f Aiex, Rerd dex Arver, fRrar | 1359011/
SR BROTT (FE—hoiarR) MTAgE TR, IR TaZ—201310.

2 (g @l §. LNMEFRD000017453 wEfed & Wi ofe vd 'S : i qfy qer e, | 1 0172024 | 227032024
HATETS 2T wife &=thel URAM 50 avf o, HRefeel e 58, o GlEgRED
TS AR (HIaR), fpelT FaR 23, AT AT FHaT M (@MeY TwR), | 971344/~

qEdle geentirg, Rl wRiemEre, gRATN—121004, AEqdl FFTIER — 4R9 : 31
wite, gf¥a : S 18 Hie, Sk : AT BT Wiie, fRor : it Jar &1 wire

R HGAR ARRFAT (HE—HoIqR)

% (@&w @ 6. LNMEGZB000026954 T @ W o Ud @S : qeH /wite qaw 61, | 120172024 | 22-03-2024
mfSraraTe <) ghel URA 50 v ol A 4180 e i, © SIEaRED)
AT AR (Fo1<), GRIRT a) 286, T IR o, Yo wng ur, | 1484426/~

S e <l (FE—hoiaR)

Fav 60, TfRTOT : N IHUT BT Wic HER 62

U1 U9 dediel q1ey), RTell TidAgE TR, S« Ja¥—201009, dEqal FHTIAR
— X9 : YA AR B wle, gRe : e 22 Bie Al IR ¢ 2 e #7 wie

wTeT : fRooil/uereftame fAfd : 25-03-2024

&I/~ (Ui sfdah) ared Ul sdlue ersfior wisew fafies (eviicaurus)

g ¢
wneforferas avaon
{WWH%M%WW%HMWM
R 2016 % BT 6 & %)

yRis g vE vk uigde Bfes @ woemni @ werd gq
E— T —
|t | Pt g o sTRfR EaE UE UEe wisde BiERs
2. | =ifte st 2 Frem 3 infa | 28.04 2003

3. | a7 o o ade el = A A |1 BEER
it » R A

4, | #ifz w0 % Feir e S| U2T102DL2003P TC 259757

Atine aife e T

it gen & sl smaleey o g g9, cHETR, gHR O TR MW T oA, o

T | ST A AT O T [y o Pl Pl wjrvd, 110057

6. | e ek W ora 8§ fefeen o) 22 03,2004
TTEH TE

7. | FEfr wrEs o WA | 18002024
Gl EaRa L

B. | s frrgws AFwE F oo | iy Byt
WA g AR R AW 9 i & IBBVIPA-OTAIP-POOSIN01T- 181 0064
UEIC TR
e -.il: -|' i -i.1|'|.-| dHlig "'-:""'i_-':'| = 607, = ﬁ-*: Epd e ol e ‘-'I-:H' e '-I-
ArEsT o 9 @ §- 1 o EOTE Wl gEE 4RI
5- camangeshilgmall com
10| st Frfieaim MEe & T | W 607, e AT, AT Y, BEw S
it 8 -9 T, '.F'n' T3] |_—_':-rr- 457001
57 Cirp.aippl@gmad com

1. W A B 0504, 2024

12| FFETT S S, SP W SO A 2| oL o A AT (6T & AT AR
AR [670F T dg) = e T AR Sl A
ST TR A T i
s A B

13 | & AT & gy sil & ) A
¥ e T e W A

|| e ok o v |

£4 | (o0} sydf e o o CR G ek e G R B L R
{31 s ufaEi & frem B w9 hitps: kbl gow.infenmhome/downloads

i d R i e s L i B

AT R

CT. B A A & S e o B, T T G EnT 2203 2004 R Sy O
. AT PR 1 o g AT W S A G ST IR e

e e e & AR E s e e B A R 05 04 2024 | 22 03.2004
H 14 i i & T i aarel s e e, 9 e & T A e # aneE) aem

I ER LR

TOF AT R A T S ARG AR § O S W F S S 10 & i
el Gy
Pl Sty o s i A el offars mn @ee A0 e e AT A 2 el e

T, S FFE TN GoRTh Wb aTE Mo T A
T E 12§ A A S SR S 6w i S s 13 8 9 AR

caE Ak H el gHY St w88 v i — syl

e T W TR A W A S i e
. s Fofhegar drearm

ﬂ?ﬂﬁ_zs.m.aua A T 4F AT WA it

T i'-'-'r{ . 9. BEVPAD01S P- PODS3SA T-18/1 0564

S 1
T T
RICEICED

[ 9Ra fearen qen feenfern dea (Wivow TREmT=
yfeean) fafme, 2017 & fafema 14 & sfavia)

“ IMETEUTEH EfEar SAMHIEIAYN (WA SUTEH, 2013 & T@d WG9 8

h W § U )" o IR o A

1. |PTARE FHOTHReE 1 1T 3MEIMETHTH ST AT (HHT
rfafem, 2013 & 3Tafq 9 8 % w9 H
TSiiehd ST )
2. |=idRe e & e o fafr 13.08.2014
3. |oe utfetor fSaeh sidiia idRe|smHl MR, WA, & oot Td R,
RN e /dSied © feeett

4. |®HRE Yg= & Hiue RuERe | US0903DL2014NPL270367

5. |TdNe FOUReE & dsiichd hiATerd 2| 1833, salleh o, faais dTeh, afern faeeh, 12
quH FEed (A FE A waa |feeeti-110019

6. |PUNE FOTURE & oo H fgaren $1R9|22.03.2024

2 &1 fafa
7. [aREHTR 1 AW, T4, $-0e T, et | fereersia e

TR qAT YSientoT T # 51, IS T=kid, gehlell, PR & ke,
e ATt (dSTE) 160104

A LS vishawjeetgupta@gmail.com,
+91-9815284474 (M)

3EdT Usi, 9.: IBBI/IPA-002/1P-
N00215/2017-18/10667

8. |<1a s A W 3sifaw faf 21.04.2024

TAgERT Jiad foran Srar @ for ¢ omdendumus fewn SESOM’ | 22.03.2024 1 Wfeww
IREHE IF foRam 1

TACERT ¢ SMEAETACH Sfear AFAESIA" & WheRe! il S fean Sran & fF emgen 4. 7
Tftfd 9q TR IRTWIIR % T 21.04.2024 1 AT IHY G {0 ST T FHIV STHT L |

AT heled had ol Ui ¥ & 379 <rel o1 JHI01 STHT T Thd § | 377 9l heied
R, STk ERT 31U Sl i=eh HIETHl W 2797 1A hT JHIOT ST Y ehd € |

T[S T TeTd I WTHeR JHIOT STHT A T efed foma S Fehdl 1

T/~
femTaes @1 A (ferastia )
fafar: 22.03.2024
TAM: Fepiell, e Arerett (dste)

complaint-138 negotiable instrument act
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank Ltd

( complaint-138 negotiable instrument act)
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

Kotak Mahindra Bank Ltd
Vs.
Sandeep Singh
CNR NO: PBLD03-007565-2021
COMA/7099/2021

Notice To: 1) Sandeep Singh
Address- Son Of Mel Singh
Resident Of Nehra Amar Garh
Jind Haryana

Vs

Satendra Singh
CNR NO: PBLD03-051718-2020
COMA/9284/2020
Notice To: 1) Satendra Singh
Address- Resident Of 20310
Block B Transit Camp Gobind
Puri Kalaka G Delhi

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers

COURT NOTICE

(U/o 5 Rule 20 CPC)
In the court of Sh. Ravipal Singh Civil
Judge ( Junior Division), Ludhiana
Punjab National Bank
Vs.

Sandeep Verma
CNR NO: PBLD02-006235-2023
Next Date: 29-04-2024

Publication Issued To: 1. Sh.
Sandeep Verma S/o S. Ram Verma
2. Ms. Kamaljeet Verma W/o S.
Ram Verma Both R/o H. No
2133/2, St. No.2 Karam Colony,
Tajpur Road, Near Dashmesh
Diary, Ludhiana
2nd Address- R/o H. No 200, St.
No.1, Near Shingar Cinema
Maharaja Ranjy Singh Park,
Ludhiana 9876201222
In above titled case, the defendant
(s)/respondent(s) could not be served. It
is ordered that defendant (s)/
respondent(s) should appear in person or
through counsel on 29-04-2024 at
10:00 a.m. for details logon to:

https://highcourtchd.gov.in/?trs=dist
rict_notice&district=Ludhiana
Civil Judge ( Jn. Div.) Ludhiana

riminal Court, Ludhiana

( complaint-138 negotiable instrument act)
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
Kotak Mahindra Bank Ltd
Vs.
Harpal singh
CNR NO: PBLD03-051732-2020
COMA/9276/2020
Notice To: 1) Harpal Singh
Address - Son Of Joginder Singh
Resident Of House No 185

Lalheri Khanna District Ludhiana
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served in
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 30-04-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence Given under my hand and the
seal of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

or otherwise acting on an

JMIC Ludhiana

advertisement in any
manner whatsoever.
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C lassifieds

CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express

Group’s authorised Classified Ad Depots

PATPARGANJ : CHAVI ADVERTISERS, Ph.: 9899701024,
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-
NICATION, Ph.: 9810029747, 42421234, 22017210,
SHAKARPUR : PARICHAY ADVERTISING & MARKETING,
Ph.: 9350309890, 22519890, 22549890

JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377, NEW MOTI
NAGAR : MITTAL ADVERTISING, Ph.: 25178183,
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

CENTRAL
CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
PLACE : HARI OM ADVERTISING COMPANY Ph.:
9811555181, 43751196

NORTH

TIS HAZARI COURT : SAlI ADVERTISING, Ph.: 9811117748
KINGWAY CAMP : SHAGUN ADVERTISING, Ph.:
9818505505, 27458589, PATEL CHEST (OPP. MORRIS
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-
KETING, Ph.: 9350304609, 7042590693, PITAMPURA
(PRASHANT VIHAR) : PAAVAN ADVERTISER Ph.:
9311564460, 9311288839, 47057929

SOUTH

A & M MEDIA ADVERTISING,
65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.:
9810843218, 26561814, 26510090

CHATTARPUR
9811602901,

Ph.:

FARIDABAD (NEELAM FLYOVER) AID TIME (INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) PULSE

Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served in
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 30-04-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence Given under my hand and the
seal of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana

Whereas it has been proved to the ADVERTISING, bh.:

satisfaction of this court that you the
accused above named cannot be served in HI
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 30-04-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence Given under my hand and the
seal of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana JMIC Ludhiana

MEDIA PVT. LTD.,

SAl MEDIA, Ph.:

TIRUPATI BALAJI

—
S
| - -l
W

www.readwhere.com

9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-
0124-4065447, 9711277174,
9910633399, GURGAON : AD MEDIA ADVERTISING & PR,
Ph.: 9873804580, NOIDA (SEC. 29) : RDX ADVERTISING,
Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) : SRI
0120-4216117, NOIDA (SEC. 58) :
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719

GHAZIABAD (HAPUR ROAD TIRAHA, NR GURUDWARA) :
ADVERTISING &
Ph.: 9818373200, 8130640000, 0120-4561000

Ph.:

JAI

MARKETING,

EDUCATION (IAS & PMT ACADEMIES)
FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact :

ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901
For booking classified ads, please contact 011-23702148,
0120-6651215, E-mail : delhi.classifieds@expressindia.com
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| arrive at a conclusion not an assumption.
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Inform your opinion detailed analysis.
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